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IN THE CENTRAL P.DMINISTRATIVE TRIBU~JAL 

JA:.PUR BENCH 

Jaipur, this the 23rd day of February, 2010 

CORAM: 

'· 

HON'BLE MR._M.L. CHAUHAN 1 JUDICIAL f·{1E~·1BER 
HON'BLE r-1R._ B.L. KHATPl, ADMINISTR/\TI\/E r·1Er··1BER 

1. · ORIGINAl APPLICATION NO. 544/2009 

Sunil Kumar Yadav son of Shri Prern Prakas\1 Yadav, by caste Yadav; 
aged· about 40 years, resident of Railway Quarter No. 95/Br Rai:v.:ay 
Station, Phulera, presently working as Electric Loco Filter (ELF) H 
Grade, District Phulera. 

. .... APPUCANT 

(By Advocate: Mr. P.N. Jatti) 

VERSUS 

i. Union of India through the General Manager, North \Vest 
Railway, Jaipur.· 

2. Divisional Railway Manager1 North West Railway 1 Jaipur . 
. 3. Senior Divisional Personn_el Officer, North \Vest Railway, Jaiptlr, 

0/o Divisionai Railway Manager, North West Railway1 Jnipur. 
'4. Senior Divisional Mechanical Engineer (P) 1 0/o DR~·1, North VJast 

Railway, Jaipur. 

.. ..... RESPONDEf'HS 

(By Advocate: Mr. V .S. Gurjar) 

I 
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2. ORIGINAL APPLICATION NO. 54:5/2009 

Krishan Gopal Sharma ·son of Shri fVlat1esh Kumar Sharma by taste 
Sharma, aged about 30 years, iesldent of 75/7 Nev.r Colony, Bus 
Stand 1 Phulera 1 ,presently working as Cleaner at Carriage and Wr1gon 
fr- 0 'AI\ ,-,·p·•- • \'-U'..\I'i),Ja u1. 

.. ... APPUCANT 
/ 

(By Advocate: fVlr. P .N. Jatti) 

VERSUS. 

1. Union of India throuah the Ge.neral r<lanager: North West 
- . ! 

Railvvay, Jaipur.~ : 
2. Divistonal Raii\.Vav Manaaer. North ~Vest Railwav. Jainur. ·w ... ,., -- . I . . . 
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3. Senior Divisional Personnel Officer1 No,rth West Railway: Jaipur1 

0/o Divisional Railway fv1anager, North West Railvv'ay, Jaipur. 
4. Senior Divisional IV1ecl1anical Engineer (P), 0/o DRI·1, North West 

Rai\v..;ay, Jaipui. 

....... RESPONDENTS 

{By Advocate: Mr.· V.S. Gurjar) 

ORDER (ORAl) . 

By way of this common order1 we propose to dispose of both 

these 0As1 as common question of law & facts is involved. 

2. Heard learned counsel for the parties.; Learned counsel for the 
. ' 

parties agreed that both thes~ OAs are squarely covered by the 
' ' I 

deci~ ion rendered bv this Tribunal in OA No.\ 573/2009. Duraa Lal vs. 
• I • • I-

Unio·1 of India & Others, decided on 29.01.2010. 

3. In view of what has been stated above,: both these OAs shall also 

stand disposed of in terms of tr1e judgment rendered by this Tribunal 

in OA N_o. 573/2009 and the decision to be taken by the respondents 

in OA No. 573/20.09 shall also governed in the case of the applicants of y 

these OA. 
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4. \IVith these observations, both these OAs are disposed 
1
of with no 

order as to costs. 
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